
Special (N.D.P.S. Act) Case No.29/2021.

Present:   Syed Burhanur Rahman, A.J.S.,
                Lakhimpur, North Lakhimpur.

17/01/2022
Learned A.P.P. is present today.

Accused  namely,  Md  Abu  Bakkar

Siddique, Md Motibur Rahman and Md Firoj Ali

are  absent  and  filed  a  petition  bearing

No.69/2022,  dated  17/01/2022 through their

learned  engaged  counsel,  showing  sufficient

cause. Prayer allowed. 

Accused  namely,  Sri  Ranjit  Doley  is

produced  from  jail  hajot  through  VC.  He  is

seen and be remanded back to jail  hajot till

the next date fixed.

Fix 29/01/2022 for production.

Addl. Sessions Judge (F.T.C.),
Lakhimpur, North Lakhimpur.

17/01/2022

Later on,

Learned A.P.P. is present today.

Learned  counsel  on  behalf  of  the

accused namely, Sri Ranjit  Doley has filed a

petition  bearing  petition  No.70/2022,  dated

17/01/2022  for  granting  the  regular  bail  in

connection with the F.I.R. No.606/2021, dated

12/11/2021, u/s 21(a), 29 of N.D.P.S. Act. 

In  the  instant  case,  charge-sheet  is

also  filed  bearing  C.S.  No.457/2021,  dated

27/12/2021.   As   per   the  charge-sheet,  the
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accused  person  on  14/11/2021  was

apprehended  by  the  police   along  with  the

suspected contraband (heroin), weighing 3.93

gm and 1.23 gm i.e., 5.16 gm.

It is submitted by the learned counsel

on  behalf  of  the  accused  person  that  the

accused  person  is  no  way  involved  in  the

alleged offence. The accused is the sole bread

winner of his family. The accused has a minor

girl  suffering from paralysis since last 2 years

and have old and ailing mother.

Upon perusal of the case record, it is

revealed that the total amount of contraband

would be 5.16 gm which is little more than the

small  quantity  i.e.,  5  gm.  Vide  order  dated

12/01/2022, the other three co-accused have

been released on bail  by  this  Court.  As  the

seized contraband is of intermediate quantity

and only about 0.16 gm more than the small

quantity  and  the  fact  that  charge-sheet  is

already filed and also on the ground of parity,

this Court is of the considered view that the

accused person is not required in any further

investigation. 

Hence,  the  bail  petition  filed  on

behalf  of  the  accused  person  is  hereby

allowed.  Accordingly,  accused  namely,  Sri

Ranjit  Doley is  allowed  to  go  on  bail  of

Rs.50,000/- (Rupees Fifty Thousand)  only with
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two  sureties  of  the  like  amount  to  the

satisfaction of the concerned Court. However,

the following bail conditions are imposed:

i)  the accused will  not abscond and

will regularly appear before the trial Court.

ii)  the accused will  not temper with

evidence, will not intimidate and/or influence

witnesses/victim.

iii)  the  accused  is  to  furnish  a

photocopy of Voter Card/ Aadhaar Card or any

other  tangible  government  document

portraying his photograph and address.

iv) violation of the bail condition will

make bail liable to be canceled.

The petition is disposed of.

Fix 22/02/2022 for Copy/C.C.

Addl. Sessions Judge (F.T.C.),
Lakhimpur, North Lakhimpur.


